~THE CINE-WORKERS WELFARE FUND (AMENDMEN’I’)
~ACT, 1987

No. 26 or 1987
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"An Act to amend the Cine-workers Welfare Pund Act, 1981.

i : - Beit enacted by Parliament in the Thlrty—exghth Year of the Repubhc
of India as follows —

-1 (1) This Act may be called the Cine-workers Welfare Fund  gpon

(Amendment) Act, 1987. ' . title
(2) Tt shall come into force on such date! as the Central Government e o
- may, by notiﬁcatmn in the Official Gazette, appoint. ment,
33 of 1981 2. In section 2 of the Cine-workers Welfare Fund Act, 1981 (herein- A, -

aiter referred to as the principal Act), in clause (b), in sub-clause (i), m"*gt °f2
for the words “one thousand rupees” and “five thousand rupees”, the sechion 2
words “one thousand and six hundred rupees” and ‘“eight thousand
rupees” shall, respectively, be substituted. B

3. In section 4 of the principal Act, in sub-section (1), in clause (o), Amend-

after the words “the cine-workers”, the words *, including family wel- ;‘e’:ﬁ;u"f s
“fare, family planning, education and services” shall be inserted, '

4. In section 6 of the principal Act, in sub-section (2), for the words  4mena.
“eleven members appointed”, the words “such number of members as ment Of'6'
may be appointed” shall be substituted. section
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